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DA.1456/94 : decided on : 7-12-94

Betueen
G. Shankar Goud : Applicant
and

1.5The Supdt. of Post 0Ffic4s
Adilabad Division
Adilabad 504001

2., The Post Master General
Northern Region
0/b Dak Sadan, Abids

Hyderabad

3._The Director General .

Sansad Marg, New Delhi =1 ! MEsSpUNucOee

Counsel for the applicant : Krishna Devan
‘ Advocate

Counsel for the respondents : N.R. Devaraj,
| SC for Central Government
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HON, MR, JUSTICE V. NEELADﬁI RAD, VICE CHAIRMAN

HON. MR, R. RANGARAJAN, MEMBER (ADMN.)
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- the period from 1982 to 98

0-A.NO.1456/940

J UD

pate: “)—|2 'c!‘!

GMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) [

Heard sSri Krishna DeTan, learned counsel for the

applicént and Sri K, Bhaskara Rao, -,

2. In this applicatio
of the Administrative Tribu
is a Short Duty Clerk (S.D.
Assistant (RTPPA)} of Adilab
that he is entitled for the
bonus applicable to the reg
¢he period from 5.1.1282 td
direction to pay the érreaz
is eligible within 3 months

order.

*

3. The applicant her

learned
/ counsel for respondents.

n dt, 23.,11,1994 filed under sec,l1l9

nals Act, 1985, the applicant who

~.) Reserved Trained Pool Postal

ad Division, prayed for a declaration
grant of productivity linked

ular Postal Assistants between
20,7.1987 and for a further

s of bonus to which the applicént (f

from the date of receipt of this

in joined as (S.D.C.)/RTPPA on h

= 1 1082 and he served in that capaddtvy till 20.7.1587.
He stated that he was sele¢ted after a tough competition and

has performed quantitatively and qualitatively the same work

as that of regular postal Assistants whenever he was engaged.

intermittently against vacancies of regular Postal Assistants.

By denying him the benefit

allowed by the D.G., Depar

has been subjected to host

of productivity linked bonus during
? shen he worked #8 R.T.P.P.A.
tment of Posts dt. 5.10,1988p he

ile discrimination in vioclation of

Articles 14 & 16 of the CokstitutiOn. Hence, this OA has been

filed with the above praye

4, Sri Krishna Devy
has drawn our attention td

in 0.A.No.171/89 dt. 18,6

")

L

n, learned counsel for the applicant
a Judgment of the Ernakulam Bench

1990. The applicants therein were

-.-3/-




To

1. The Superintendent of POSt Offices,
Adilabad Division, Adilabad-1 .,

. 2. The Postmaster Géneral, Northern Reglon,
‘ O/0 Dak Sadan, Abids ‘ Hyder abad.

3. The Director General, :
Dept.of Posts, Dak Bhavan, Sansad Margqg,
New Delhi-1,o0 ’
' B Y 1~ O PR
4. One Sy £ ML sKrishos D 2 "8e,CGSCTCAT uya.,
6. One copy to Library, CAT.Hyd,

7. One spare - copy.
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: 3

alsc similarly situated as| the applicant herein. The O.A.No.

' \
171/89 on the file of Ernakulam Bench was decided based on

the decision in 0.A.No.61
The ratior in that judgme

-

can be made between an RT
granting productivity lin
0A that RTP candidates-1i
Produttivity Linked boﬁﬁs
service each year e;diné
It is further held in tha
linked bonus would be bas

ments determined by divid

conditions prescribed fro

5. Similar order wag

O.A.N .458/94 dt, 28.4.19

4/89 §n the file Sf the Eame Bench,

nt was that no diétinptibn kA% R=eR

B ;orker and a,Caéual Labourer in

ked bonas; LIt wa;.further held in that
ke Casual Labourefs are éntitled to

if Ehéy.have putjin 240‘days of

3ls£ March for 3.§ears or more.

t OA that amount 6f productivity

=2d on their averaée monthly emolu~

ing the total emoluments for each

e i A TS S IS SN RN

m time to time.

also passed by this Tribunal in

94 where the applicants were similarly

placed to that of the applicents in 0.A,No.171/89, As the

-

in 0.A.N0.171/89 decided

458/94 of this Bench, we

Tomde de dn 4he came aituation as the applicants

by the Ernakulam Bench and in 0.A.NO.

8ee no reason in not extending the

c=ma henafit tn the apbollicant in this OA also. Learned counsel

for the respondents also

fairly submitted that this cadse 1s — -~

dovered by‘judgments quoted above,

b. LI CHIe Lo ouae wigaw g,

direction to the respondents to grant to the applicant the

I
same benefit as granted [oy the Ernakulam Bench and this

directiosn should be compiied within a period of 3 months from

s e .~

the date of communicatign of this order,

7. The CA 1s ordered

(R.Rangarajan)

Member (Admn, )

Dated

H'U:’

acéordingly. No costs, [

! M /C'J\:\r—x'
( V.Neeladri Rao )
3 Vice Chairman

December, 1994,
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THE HON'BRBLE MR.JUSTICE v, ﬂEbLADRiRAO,
VICE~CHAT RMAN

ANDI/

!

THE HON'BLE MR.R.RANGARAJAN : M(AZIN)

DATED: ] - {) 2404

ORDERATULGEMTI 3
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M, A./R A/C A.No.

oo, \us*o\oéx =

' T.A.No, (Wwepo - )

Admitted and Interlm dlrectlons
-issudd. S

: Disposed of with directions. I3
- Pismissed. \ "“9-,,)@4319
Dismissed as withdrawn n -

Dismisseqd for default,
Orderpd/Rejected

No érder as to costs.






